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Con tdL....2/— 



OA 390/94. 	 Dt. of Or 

(Order passed by Hon'ble 5hri R.B.Gorthi, Member () ) 

* * * 

In this Original Application, the grievance of the applicant 

is tbzt on account of the fact that the Respondantsby meals of 

the impugned order dt.16-2-94,downwardlY revised the allownces 

admissible to the applicants with retrospective dates. 

The applicants were appointed as EDMCs, Mahaboobnagar 

Division on various dates on a basic allowance of Rs.420/— 1p.m. 

While they were working thus a 	receiving the allowances as 

fixed, the respondents without any prior notice or withou 

assigningt3iason reduced the allowances with retrospective effect. 

In the counter affidavit, the Respondents clarified hat 

the allowances in respect of the applicants were fixed Unit ha 

basis of "Cycle beat time factor work Load" whereas the allowances 

ahnJUdfra1Leeptixed on the basis of "foot—beat time 

This discrepancy wasJouiby the Ju1CWflCat1YU 

the Respondents had to revise the allowance admissible 

applicants. 

In the Oriinal Application it was clearly averred 

the Respondents reduced the allowanct3 ws.---------- 
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to the applicants and as such the action of the Respondents is XI 

violative of the principles of natural justice. In the coun t er 

there is neither denial of this averment nor there is an 

nu ririar notice was in fact issued to the appli—

cents before the impugned decision was taken. It is settlèd law ,  $ 

Ca. J 
that no order,,even if it is administrative in nature without 

4 ijcLC- 4- 
complying,yrin ciples of natural justice,where such an order 

involves adverse civil consequences. Accordingly this O.A. has 

to be allowed. In view of the above, D.A. is alloued and tte 

impugned order is set aside. It is needless to say that it is 

open to the Respondents to proceed in accordance with law. 

5. 	No order as to costs. 
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rTH 
Dt. 15th March, 1995. 
Dictated in Open Court.  

Dy. Registrsr  

a v 1/ 
Copy to:- 

The Post Master General, Hyderabad Rogion, Hy 

Director of Postal Services', 0/0 Post Master C 
Hydrabad Region, Hyd. 

The Superintendent of Post Offices, Mahabubnag 
Ilahabubnag&r 

One copy toSri. B.Amarnath Reddy, advocate, 3 
7thStret, Himayatnagx , Hyd-29. 

One copy to Sri. K.Bhaskara Rae, áddi. CCSC, C 

On': copy to Librar 	CAT, Hyd. 

On& spare copy. 

I. 

niral, 

ar Qivistho 

- 6...525, 

U, Hyd. 

Rsm/— 






